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“That the Bill. to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1982-
83, be taken into consideration.”

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1982-
83, be taken into consideration.”

The motion was adopted.

ME. DEPUTY.SPEAKER: We shall
now take up the Clauses., The ques-
tion is:

“That clauses 2 and 3 and the
Schedule stand part of the Bill.”

The motion was adoptad,
Clauses 2 and 3 end the Scheaule were
added to the Puil,

Clause 1, the Enacting Frurmula  and
the Title were added 1, the Bill,

SHR1 PATTABHI RAMA RAO:
Sir, 1 beg to move:
“That the Bill he passed.”

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill be passed.”

The motion 1ras ravpted,

17.10 hrs,

INDUSTRIAL DEVELOPMENT BANK
OF INDIA (AMENDMENT) BILL

THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): Sir, . beg
* "

to move:
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“That the Bill further to amend
the Industrial Development Bank of
India Act, 1964, be taken into con-
sideration.”

As the Houge is aware, the Indus-
trial Development Bank of India is
the all India apex industrial financing
institution charged with the responsi-
bility mainly of providing long and
medium term finance for industry and
of coordinating the working of other
industrial financing institutions. In
addition, it has developmental and
promotional responsibilities. Its share
capital is owned wholly by the Gov-
ernment of India.

The IDBI gives financial assistance
in various forms directiy to large and
medium projects. For small scale in-
dustrieg it provides assistance by way
of refinance and rediscounting of bills.
It gives assistance both for new wro-
jects as well as for expansion, diversi-
fication and modernisation.

IDBI's operations have been ex-
panding rapidly over the yeams. The
assistance sanctioned directly or
otherwise during the year ending
June, 1982 aggregated Rs. 1765 crores
relating to 66,516 applications, The
cumulative assistance sanctioned till
June, 1982 wag Rs. 8304 crores ex-
cluding export finance, This assistance
is estimated to have generated invest.
ment of about Rs. 18,205 crores and
additional employment for about 25
lakhs persons..

IDBI has been playing a significant
promotional role as well as meeting
the requirements of backward areas,
small scale sector and technician =2n.
trepreneurs, The aggregate assistance
sanctioned to backward areas upto
June, 1982 was Rs. 3351 crores consti-
tuting about 42.4 per cent of the total
assistance sanctioned to industry. The
annual assistance sanctioned to the
small scale sector hag increaseu five.
fold during the last four years from
Rs. 120 crores in 1977-78 to Rs. 800

-~

*Moved with the Recommendation of the President.
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crores in 1981.82. As regards the
technician entrepreneurs, upto June,
1082, IDBI had extended assistance of
.~ Rs. 123.8 crores to 5,427 projects pro-
. moted by such entrepreneurs.

Keeping in mind the requirements
of industrial growth the demand for
funds from IDBI] is expected to con-
tinue tp increase. While the bulk of
IDBI's resources wouid be from bor-
rowings, in order, inter alia to have a
balanced debt.equity ratio for the
Bank it is considered necessary 1o
increase itg share capital,

This Bill  seeks (o raise the  Jimit
of the authorised share capital {rom
the present level of Rs. 200 crores (o
Rs. 500 crores.

With these remarks, I
the Bill for
House.

commend
consideration of 1he

SHRI M. M. LAWRENCE (Idukki):
Industrial Development Bank of India
(Amendment) Bill is a very small piece of
amendment to augment the resources of
the bank. In that regard 1 have no ob-
jection for bringing an Amendment Bill.
But this IDBI is not working im a manner
which was envisaged when it was initiated
in 1964,

Sir, in the original Act, at Chapter IV,
i1t has been said:

“(h) undertaking, research and sur-
veys for evaluating or dealing with
marketing or investments and undecrtak-
ing and carrving on techno-economic
studies in connection with the develop-
ment of industry;

(i) providing technical snd adminis-
trative assistance to any industrial con-
cern of any person for promotion., ma-
nag:ment or expansion of any industry;

()) planning. promo{ing and develop-
ing industries to fill up gaps in the in-
-dustrial stracture in India.”
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Sir, from this perspective, we have to
see how far the IDBI has marched ahead.
You can see that this IDBI is one other
concern like any othar commercial bank
which is helping mainly the private sector.
It is not only helping the private sectors
but it is helping the monopoly houses also.
(Interruptions.) 1 am not saying that it is
helping only onopoly houses but my
contention is that it is mainly helping mo-
nopoly houses ag any other commarcial
bank. If you go through the account of
the assistance given by the 1DBI, you will
see that it has given big assistance to
M.R.T.P. companies. Major portion of
loan has gene to those companies.

For c¢xample, in the case of Birlas, over
a period of five years, the IDBI and the
IFCI have granted Rs. 65.50 crores, In
the same period the IDBI and IFCI have
given Rs, 47.09 crores to the Tata zroup of
companies. During the same period, 1DBI
has given Rs. 13,70 crores (0 mafatlal
g-oups. Similarly, for J. K. Singhania, it
is Rs. 407 crores, Thapers—Rs, 4.78 crores,
A.C.C—Rs. 13.50 crores, Bangurs—Rs.
1.42 crores and Sri Ram—Rs. [.99 crores.
Sir, I am quoting from the Firancial Express
of Aucust 5, 1982. In thz IDBJ Report of
1980-81 the size-wise classification of pro-
jects sanctioned has been given. The break-
up of assistance sanctioned is iike this:—

Ry 0.5 crores ......................
Rs 1.2 crores

Rs 0.5 crores to Rs 1.0 crores ......
Rs 5.1 crores

Rs 1.0 crores to Rs 3.0 crores ......
Rs 16.0 crores

Rs 3.0 crores {0 Rs 5.0 crores ......
Rs 23.0 crores

Rs 5.0 crores to Rs 10.0 crores ......
Rs 151.0 crores

that  this IDBI
MRTP companies.

is mainly helping the

At the same time, if you go through the
report of the IDBI for the year 1980-81,
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Table 3.8—Size-wise classification of Pro-
Jects sanctioned, you will find:

Site of praject Assistance  sanctioned

e e e L e e e e e e e a ma  e—

Upto Rs. 0.50 crore Rs. 1.20 crores

Rs. 0.50 crore to Rs. 1.0
Crores

Rs. 1 crore to Rs. 3.0
crores

Rs. 5.710 crores

Rs. 16 crores

Rs. 3.0 crores
crores

to Rs. 5.0
Rs. 23 crores

Rs. 5.0 crores to Rs. 10
crores Rs. 151.3 crores.

Rs. 10 crores to 20 crores— it is Rs. 71.5

crores,
Rs. 20 crores to Rs. 50 it is Rs. 100. 2
crores— crores
anl abave Rs. 50 crores— it is Rs. 201.1
' crores.

From this. we can very well understand
that the IDBI is mainly helping the big
capitalists of our country. If we look at
the table given, in 1980-81 report of
IDBI we can sce that they have given Rs.
237.2 crores to the private sector; Rs.
258.2 crores to the public sector and Rs.
33.8 crores to the cooperative sector. This
shows that it is working as any other com-
mercial Bank. The IDBI is not helping to
<nd regional imbalances. Even the head-
quarters of the IDBI is situated in Bom-
bay. Subsequently, they have opened re-
gional offices ia ¢ome places to help the
enterpreneurs who make a request for
loans, But we can see from ths working
of the IDBI that most of the assistance has
been given to industrialists who are hav-
ing the base in Bombay.

Now, take for example other States like
Kerala. Kerala is a small State, We find
thare are very small industries. There is
no big industry in Kerala. Mainly small-
scale entrepreneurs are running the indus-
tries. So far very meagre amount has been
given by the TDBI to the enterpreneurs of
Kerala. Likewise, you take the north-
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eastern area or any other backward area
of our country. Wz can see thai the IDBI
1s not assisting these backward regions in
the development of industries. The IDBI
is not hsiping the small entrepreneurs of
the backward arca. If they want to start
a small industry and approach the IDBI
for assistance, they have to overcome s0
many hurdles.

Th:re i- no system of monitoring, There
is no system of evaluating the economic
viability of small industries. If these small
enterpreneurs Iry (o study the economic
viability of small industries in backward
arcas, they find it very difficult. They do
not get technical know-how: they do not
get expert assistance. If they go in for
that, they have to spend a lot on that.
They may be getting Rs. 25,000 as assis-
tance. How much can th2y spend on
technical assistunce, cxpert know-how and
all that? So, if the IDBI is interes'ed In
industrialisng our country, naturaily, they
have (o find out a device to evaluate (he
economic viability of starting small indus-
fries and to give ProP=F assistance to those
entrepreneurs who are starting small indus-
tries. That 1s not being done.

I; ic the same case with medium-sized
industries. They are also experiencing a
lot of difficulties in starting medium-sized
industries. Thzir capital investment is also
being escalated when they go for the ad-
vice and help of experts. For technical
people, assistance is being given and that
also to very few people which can be co-
unted on finger tips. Many p2ople are
afmid of coming forward to start an in-
dustry. There are many constraints, It
is very difficult to get loan assistzince from
the 1DBI to stary medium sized industry.
They have to prove the commercial fe.si-
bility. They themselves can't do this. They
have to seck the help of the experts. Big
spending is needed for that purpose. So,
the cost of the investment escalates. All
this will have its impnct on the products.
The products will have to be sold at rea-
sonable price, that is the market price. So,
it will adversely affect the inves'ment om
medium-siz:d industry in our country.
Hence these should be a service wing (o
help the small and medium enterprencurs
and also it should be properly publicized

\
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The IDBI is mainly helping the monopoly
bhouses, who are amassing wealth, even
otherwise. As I have pointed out earlier,
the Tatas anq Birlas and Mafatlals and
Singhanias, even otherwise have amassed
a lot of wealth.

Why is the IDBI helping those people?
What is the purpose of the IDBI? Is that
the perspective of the IDBI? I think it is
not.

The purpose of the IDBI should be to
bridge regional imbalances, especially in
the backward areas and to give incentive
to the small enterpreneurs and to the me-
dium enterpreneurs and all that. That has
not becn done by the IDBI. Regarding me-
dium enterprencurs new entrants are find-
ing difficulty 1o get the assistance. The
existing industries may be able to get il
easily.

The IDBI is now thinking of borrowing
from the devz!oped countries, the Euro-
pean countries. We “ifav® borrowed more
than Rs, 5,000 crores from IMF with ad-
verse conditionalities which are detrimen-
tal to the interests of our country. Because
of the borrowing from the IMF, already
many industries are being closed down or
they are slashing down their production.
In Kerala, the Periyar Chemicals closed
down for two or three months and many
workers have become unemployed. Like
this many other industries are facing diffi-
culties.

Recently, the Chairman of FICCI has
pointed out that many products are being

imported into our country to the detriment,

of our industries and, therefore, he made
an appeal to the Government to stop this
import. He has suggested to import tech-
nical know-how which we are lacking, in-
stead of importing produced goods which
we are making in our country.

PROF. N. G, RANGA: We have ‘o pre-
vent profiteering.

SHRI M. M. LAWRENCE: In the
name of preventing profiteering by Indian
enterpreneurs, you are trying to help the
foreigners to make more profits! You are
reducing the employment potential of our
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country also by allowing this. ‘Even the
existing employment is being reduced by
that. Is it in our interest? Such a de-
trimental effect we have started experienc-
ing in the industrial sphere due to IMF
conditionality. Now we are trying to bor-
row more money from the same European
countries with adverse conditions. They
will lend money only with a profit mo-
tive. If I am correct, some 14 per cent
or so, they will charge as interest. If we
have to give so much of interest how are
we going to make good of that? Who is
going to pay that? Are we going to meet
that much liability by exporting these pro-
ducts, by getting profit from foreign coun-
tries? No. We are going to overcome
that difficulty or burden of loan by creat-
ing difficulties for the employees of the
concerns who are going to borrow, by re-
ducing their wages, or by selling those
products inside our country for higher
prices. At the same time in the name of
getting more foreign cxchange and repay-
ing the loan, you will export the same pro-
ducts for lesser prices to foreign countries.

Over and above the IMF loan, the
IDBI has come forward to get loan from
foreign countries. Is that the purpose of
formation of the IDB1? What is our aim?
The whole policy of loans and assistance
of the IDBI has to be changed. But we
all very well know it is following only
Government's economic policy. Now what
is the economic policy of the Govem-
ment of India? It is to help the big ca~
pitalists and monopoly houses. Being an
economist, Prof. Runga knows more than
I do as to how much wealth these capita-
lists have amassed after independencc. As
per the 1981 statistics, the Tatas have
amassed more than Rs. 1600 crores, the
Birlas more than Rs. 1500 crores. By how
much have the salaries of the textile wor-
kers, the jute workers, the coir workers,
the hamdloom workers, the engineering
and transport workers, and the Central
Government employees increased? What is
the bank balance of these employees? How
these capitalists were able to make so
much assets? Who ig to be blamed for
that? Are the workers to be blamed or
are the opposition parties to be blamed or
is the ruling Party to be blamed? It is the
ruling party which is to be blamed; it is
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the ruling party which is building up capi-
talism, which is helping the monopolists
to loot the common people of India.

By forming the IDBI and such other
institutions we cannot industrialise our co-
untry, we cannot overcome our backward-
ness. The first thing which we have to
do 15 to bring about radical land reforms.
We have to expand the intemal market.
Are you prepared to do that? What has
the Party which has ruled for the Jast 35
years done? Still in our countryside the land-
lords are expoiting the common people.
The agricultural labourers and the poor
peasantry have not got any purchasing
power. Is it not a fact? Without in-
creasing their purchasing power, how are
we going to industrialise our country?
How are we going to industrialise our co-
untry? That is my question. Only by
forming an Industrial Development Bank
and augmenting the paid up capital and
resources of that Bank we are not going
to make any headway. We have not only
not made any headway so far but in fact
utterly we have failed. Sir, now we are
in the grip of a recession. Qur hon. Mi-
nisters and the ruling Party Members may
deny. They will say that it is not so, that
there is no recession and all that. But it
is a fact. So many products which are
being manufactured in our country like
chassis, tractors, etc. are facing no off-
take. The recession is going on. They
have reduced their production by 50 per
cent or below that. Why it has happen-
ed? This very Government and the re-
presentatives of the Government is accept-
ing the fact that all over the world re-
cessionn is going on. This is an interna-
tional phenomenon. The world which they
say is the capitalist world and not the
socialist world, There i; no recession in
the socialist countries. But recession is go-
ing on in America, in West Germany, m
England, in France and also in Japan. Un-
employment is on the increase in all these
countries. In such a situation, will these
countries come forward to lend money to
third world countries to help them to bail
them out from the crisis which they are
facing. Or will they try to put their bur-
den on the common people of those third
world countries? Nafurally they will try
10 unload the burden on our showlders. For
that our Government is siding. Is it mnot
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$0? The policy of borrowing money from
those capitalist countries which are squeez-
ing the under-developed countries is not
in our country’s interest, If possible they
may (ry this on the socialist countries also.
But they won't succeed in that. Anyway
I do not want to narrate all those things.
But their main aim is to exploit the under-
developed countries, the third world co-
untries. Even the developed capitalist co-
untries have been exploited by the more
developed capitalist countries.  That is
or oppose this Bill. ., .

In such a situation are we going to
make any headway in industrialising our
country by enhancing the resources and
the capital of- this IDBI by borrowing from
abroad? No, Sir. So, in short, what 1
am telling is that the old policy, the
basic approach of the IDBI has to be
changed. They have to help small en-
trepreneurs and medium entrepreneurs.
They have to mobilise resources from in-
side the country. They have to stop help-
ing monopoy houses instead of becoming
part and parcel of this system. So the
Government is directing them to help these
monopoly houses, liberally. That is what
is happening today.

I do not know whether I should support
or oppose this Bill. .

MR DEPUTY SPEAKER: Why are
you so confused now? You were very
clear in your speech.

SHRI M. M. LAWRENCE, There is
no use in supporting this, I Lave no ob-
ection in enhancing or augmenting the
resources of the Bank but for what pur-
pose and with what aim that money 18
going to be utilised is the main question.
Sir, now it is being utilised to help the
monopoly houszs, That is my main ob-
jection.

So, in that respect, T object this amend-
ing Bill, But, at the same time, if its
augmentation is being utilised for the en-
hancement of the capacity of the small
entrepreneurs and medium entrepreneurs,
I welcome this amending Bill.

MR. DEPUTY-SPEAKER: Shri Mool
Chand Daga.
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SHRI M. RAM GOPAL REDDY: He
will give a fitting reply.

MR. DEPUTY-SPEAKER: Mr. Daga.
His is an independent part.

Wl AHE™ TE (TTAT) ¢ IUTEqE
wared, ¥4 woq 9g fawr 1954
qn frar @1 @1 ™ fax F1 Tw
SaA &1 feFm FTT 9T 1 S
ZHA IA HAQ [AT 9T IZ AT 2 |
9 &% F FIWT FAWT Fr fawmra
gAT &1 TARN T WA § 3T oA
FrA WIE A1 FAED A T WFT )

Aqia gz & & aF =1 & fow
®F H AT A0/ 91 A W&y 3 quAl
g1 mrEo > dlo ATEo T ;AT
feiz & &z & wmr 2 &7 fagan
AqrA WIE ITNT gAT A FAT AMRO
a7 3 A A0 T O F 0 TW &
g AT g F@ | faxar &
wrzarat #1 fgar s afeo arn, ag
ST A T FF

JYT F AN JIL-FIT FE Al
FET & TART I ew@ HEAMAT grafad
F FFET 2 | TE TAFT TP Agl
g za®T v ar g8 2 fF v g
gaorfor 2, @8 g9-gY A% wWar A,
T H TFT AT BE-BIZ F1ET 7T
dF 939 I AT TH T ATA FT
galfae afsws sozefdEn w38 &
wor fegmogas ¥ oam w9 gz
w31 2 F =@ F@ ¥ FeE@T gAr
Fifge =T W F7 &1 IF T X
LG U 1 AR O T S € T 1
7 @ &) T e wagrmarg - -
I am quoting from ths latest report of
thg Committee on Public Undertakings—

Twentyfourth report of Seventh Lok Sa-
bha from pages 69-70:

“There is delay in disposal of appli-
cations for assistance and there is also
delay in disbursement of aSsistance

sanctioned despite its various measures

taken to expedite the work. During‘

1979-80, 17 per cent. of the applica-
tions were delayed by more than 6
months. The number of applications
pending as on 30 Juné, 1980 was 780
and the quantum of assistance sought
for by the applicants was Rs. 1,082.6
crores. The undisbursed sarctions were
of the order of Rs. 1,424.1 crores.”

PROF. N. G. RANGA: [s the sanc-

tioned amount undisbursed?

SHRI TE‘I\E)OL CHAND DAGA: Yes.

“Obviously the delay in sanaction and
the delay in disbursing the amounts
sanctioned are also the causes of time
slippage for additional assistance from
the financial institutions. The Com-

14+

mittee desire that case studies of a few -

typical cases of the delays should be
made independently and on the basis of
the outcome of the studies further steps
should be taken to streamline the pro-
cedures to expedite the work.”

Favaw ag 2 & zg &% o1 @+
AT 2, q@ I 7 fewaw A #F9
qIET g | | aEt F Fe feww
foar @raT & o aF SO ¥ AR
¢ T g | gHT UF grEweE &0
FIa w4 ww &3 TEE FT
Y94z~ gArdar a1 9, 49§
FFA-Ted IITE FOT T K1 GIAAT
F9 W L TEET g g f& omio
eWE FI AT gEr &v g fziad
TE I |

aar fier fare & wgroard —

“The position of defaults in repay-
ment by the assisted units disturbs the
Committee. The amount cf overdues

was of the order of Rs. 93.35 crores
as at the end of June, 1980.”

WAl AT 99 § | ®are gg Ger
gar & fF 7 q1 ag A awa ¥

Y & T WY X T UM § AT
S A 3 Y § A el adl g
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TeaE 4% ¥ Oy grew o+ @ e
g ¥ifF 4T FadEw O TE
N FAF | JWWA FEA TTT G,
SERFEd gl B AL A&7 a9
ToBT 73! A1l | -] AT H TR
geq fau s §

‘The Committee are concerred about

lack of contimuity in the top positions

of the IDBI and the vacancies on the
Board. There were 4 Chairmen of the

IDBI since February, 1976 and S5 va-

cancies were kept on the Board for 2
years.”

—That is the way of working of the
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e * ¥ g A Frered
FTH & g | .

[ QR TRMAIE TFE  qZT AT
fasrerr mar |

Nl HEWR T g, AT W6 g
frerar =nfew ar ) &t s=1er ag dar
gr 2, WA ST @24 g1 UE &
Fgd ¢ fF afess  oevefeda &1
qeaFEcr  gmr =@ifgu, & gy
arrs F7ar g1 mE fHedr A &
I ¥ FFvH9 WIS 97 | SAY FF14T

Bank! mr f& 76 F¥T FT ATET ZHT
qHIHE I(F 3 | HATUET F(92e W} TRIHGTT MERA! : ANFATEA T

g W7 TAA gA UAGT AEl 2 FT a9 d Al AT, AT AT FTIO

fggeama & <exfta w@r & i arg A '

WF AZ g, AfFT TART ATV FAA

qsrafaar #1 ¥ faar & & samar

feR F7 &war 78 =TRar |

MR. DEPUTY SPEAKER: Shastriji,
he never told you, you are responsible
for it.

This is the report which has come in
the Journal: Economy and Tndustry: i ReEw ST - HAIET &1

131

gog 7| AT AW WY gEAd &aTd

“If Tatas and Birlas had this kind of ; = P
g FW T FW 37 | (@Eww)

monopoly our industry would -eally go
places”—says a retired Govt. Official, who
has retired from the Industry Mimstry. w arar e o osaw
o ) FIA ATA AT &1 AT w0 FAH
ol e U f’f ATT HIATTA 9 ATET AT AT aFET FOH
gIS8T F UAFS YA & | TaTer Ig ,
g f& maae A afFraarg ! maaEe b ol
FT AFT agT AWT TE & | TH
q@e fea dm a1 faedr 20 o=
fawrr & F9 %9 a@ AEEC 99

freraz &1 U @ SRW for &

“The total investment has ncarly tre-
bled in 6 years, from Rs. 6237 crores

TG wEdl . wEgmi
EATE F2d0 al S®T F49 | %W I
AUAT FeeATE d@ & fom a1 w5
TFT £ Al T FW AN AT
IT TG FT G%d | UF #eE YA,
Ja9 ®TT Ml §w FR

in 1974 to Rs. 18225 crores in 1980. You believe in capitalist system,
Profit (pre-tax) has, howsver, come therefore, you plead like that.
down from Rs. 312 crores to Rs. 227 (Interruptions)

crores, giving a rate of return that is
slightly over 1 per cent: a case of a
mountain yielding a mouse.”

SHRI PATTABHI RANA RAO: Per--
mit him {o do that.
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MR. DEPUTY-SPEAKER: You have
the freedom {o speak whatever you

like.

SHRI MOOL CHAND DAGA:

“Though the total number of under-
takings now reached 186, the top 10, led
by the Steel Authority of India
(SAIL), Coal India, and Fertliizer
Corporation, account for nearly 60
per cent of total investment or Rs.
10,255 crores. On such a vast out-
lay which is about half the entire
investment n the organised private
sector, the loss was Rs. 28.9
Tata made a net profit of Rs. 1.50
crores”,

Who has written this article? This article
“was written by the industrialists whe are
working in those industries.

SHRI RAMAVATAR SHASTRI: He
should take the confidence of the workers.
He is slandering the workers. He should
-slander the Government.

SHR1 PATTABHI RAMA RAO: Mr.
Shastri you arc harming me, not him,

SHRT MOOL CHAND DAGA:

W gREHe gaT 2, TAE UR
oz W frzw FEr famar &
76 WU &T YT HAT ¥ O
fagarmar s az-a8 qamsr aredg
g3 3T A FT AT AN I3 F
T 9T FIFAT ET 0

MR. DEPUTY-SPEAKER: If the pub-
lic undertakings fail, it will only streng-
then the interests of the capitalists. There-
“fore, the public undertakings should never
fail. It will only enrich and incieas: the
capitalists and big monopolists. So, the
public undertakings should never fail.

Y WA GO 2 IAHT 7Y, A9 S
frdg ¥ & & @y a9 ¥ g
.kl
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S TTHTAATT M| : FIAT TETHE
a3 WIF HU |

s Ae s T forRer weE
W | WY SWE-SEE W1 ST &W
g | (=)

SHRI RAMAVATAR®SHASTRI: They
are pursuing a faulty policy.

MR. DEPUTY-SPEAKER: Hc¢ is cii-

ticising himself. Why are you worried?

SHRI RAMAVATAR SHASTRI: This
is because of the anti-workers policy acdop-
ted by them.

SHR1 KRISHNA CHANDRA HAL-
DAR: Are you working for the private
capitalist or the owners of the big indus-
tries?

st qwa s faw g &@c
fFie g & a7 g A fow
F FT FTH W g, IAT 50 TG
foeerd st W 8 )

ot TWEAATT WA ¢ ST A,
gy fooderd g 1 (sgama)

" FHEAT GO AT FIA F AT
AT AgT AT §, SR WM
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SHRI MOOL CHAND DAGA: It is
mentioned here.

“Of the total amount outstanding till
December-end Rs. 1,158.48 crores were
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locked up in 378 large umits which were
enjoying credit limits of more than RS.
1 crore, Rs. 202.33 crores in 1,013
medium units and Rs. 261.74 crores in
20,975 small units.”

Why is this so?
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MR. DEPUTY-SPEAKFR: Please ad-
dress the Chair.

ql AR AT TAO ;A AT I
H fgawr arsr ata 2
In thiy Report, it is said:

“The IDBI do not have any reliable
data in this regard for the totality of
the assistance rendered by a!l the term-
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loan fimancing institutions. It is disap-
pointing to the Committee that this
should be so despite the coordinating
role and the overall responsibility for
the institutional finance -assigned to
IDBL.”

dre faar ar9 aws giz fag g §
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“There is a pronounced regional im-
balance in the assistance rendered by the
IDBI. The Committee regret that the
share of the North Eastern region was
almost negligible and it was around 1
per cent. Under a special programme
for development of backward areas in-
troduced in 1970-71, the 1DBI sanction-
ed assistance of Rs. 1999 crores. An
analysis of assistance has indicated thut
the top 50 districts of 245 backward
districts assisted by the Bank accounied
for the bulk of the assistance, their
share ranging from 69 per cent to 85
per cent.”

T, ETo &l ATZo FIT &M o &I
AT FAFT FUATAT FATAT g, UHIENT
Fr feoamm= 1 F7 FEFT HGATAT
AT 2, w1 frTawmz o#1 AT
qIATAT A19T 8, 47 Tem 2 19w feg
AT F FoArEd |

MR. DEPUTY-SPEAKER: Yc¢u may

continue your speech tomorrow.




